IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERAB 2D BINCH
AT TWDERMBAD

O.A.No,133/97 ' Date of Orlery 16.4.87

BETWEEN 3

A ,Gangadhar « s Apnlicant,

AND

1. The Superintendent of Post Cffices,
Adilabad Division, A.P.,'Adilabad.

2. The Postmaster General,
Hyderabad Region, Abids, Hyderabad,

3. The Director General, |
Lept. of Posts, Sansad larg,
New Delhi -~ 1, " .. Respondents,

- -

Counsel for the Applicant .. Mr,Krishng Devan

- Counsel for the Responents . MO N,V,Raghava Reddy
COERAM

HON'BLE SHEI R RANGALAJAN : MEMBER (ADMI.)
HON'BLE SERI B.S, JAI PARAMESHWAR : MEMBER (JUDL.)

JUDGEMENT

X COral order as per Hon'ble Shri R.Rangarajan, Member (&dm,) X
Heard Mr,Rrishna Devan, learned counsel for the applic ant
and Mr,V,Rajeswara Rao, learned standing counsel for|the

respondents,

24 Though. this OA is not listed today with the codnsent s

of both the parties the OA is called and disposed as|follows: -é
1
3, The applicant while workiny as Accountant was|posted §

as APM(Accounts) Adilebad, Head Post Office yidie memo No.

Bl.17/Accts, /88-89, dt. 10,2.89%., He joined in that post on

17.3.89,

ool
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4. This OA is filed for.a declaration that the applicant

i& entitled for fixation of his pay under FR 22(c) in the pay

scale of ,1400-2300 on his promotion as APM {Rccounts )
17,3.89 onwards and to draw the arrears within 2 monthd

date of receipt of the judgement,

5. The applicant's counsel states that the QA is sq

covered by the judgement of this Tribumal in 0Aa,1434/93

decided on 5,5,95,

Adilabad on

from the

uare ly

The applicant approsched this Tribunal on

28.1.,97 and hence the arrears has to be regulated from bne year

prior to filing of this OA,

6. The relief in this OA and the contention in this|Oa

are

similar to OA,1434/93. Though no reply has been filed in this

OA the respondents submit that the reply filed in C&,28(/97

will nhold good,

7. It is stated by the learned counsel for the applikant that

the applicant was not getting any gpecial pay for perfor

duties of APM (Accounts).

ming the

8. in view of the above the following direction is Glivens:

The pay of the applicant is to be fixed notionally

under Rule ¥R 22 (c) from the date he nad shouldered bhe

reSponSibiiiﬁy of APM (accounts)., His pay in the pr;%ote
grade is to be fixed o%éﬁhat basis, The applicant is enti
for arrears due to the above fixation from one year priox
the filing of this OA i.e, from 28,1,96 (This OA is filed
28,1,97)., Time for compliance is 4 months from the date

communication of this order,

9, The OA is ordered accordingly at the admission sta

itseld, o costs,
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Copy to:

L

15 The Superintendent of Post 0rfices, Adilabad Dmis:.an,
' .p., Adllabad. )

2¢ The Postmaster Genmeral, Hydarabad Regien, Abids,
Hyderabady

3¢ The Director General, Dept. of Posts, Sansad Marg,
New Delhi,

43 Dne copy to Mr.Krishna Deian, Ad-ocate,CAT,Hyderabad,
. One copy to MroN.Y.Raghava Reddy, Addl.LGSC,EAT Hyd%rabadﬁ
6+ Cne copy to D‘R(A), CAT,Hyderabad.,

7. One duplicate copy.

YLKR




. e
__,.d‘rﬂr'aq; Ea YO

iﬁgéi;3é¥}f - ..f ‘.b .
Y

TYPZD By _ _ . CHECKED BY.-.
CONPARIND BY ~PAREVED BY

. IN THE CENTARLL . DRI I3TRATIvE TRIBUNA(L

HY.J it .3":) I.J mL,H :'{YJ QHBHD

THE H™I'BLE SHAI R.R..5.R.33% M{A )

AND

THE HIA'BLE SHRI 013.241 PRAAMESHUAR:
M(2)

OROZR/IUDGEMENT

R.A/C.P/MA NG,

in
oA [33/75
'aDnITTrD INTZRIH ala_urrlws 1S3UzZD

ALL Oy ,
UI::PL‘S"J o JITH OM'“TICH

DIS 133D

. YLKR | . 11 COuRT
Mm.-ﬁ“ N
IR warafag s ey
_ ‘(x ' Ceatral Alministratiye HIURYN

ELLF NI SaT

j 19 MY 1097 M’I
dever wiats i
HYR@F\ABA o BBN 4‘

<






